
."

o:.NT RAL AQMINI ~'T RA TI VE TRIBUNAL
ALLA{W3ADBENCl!

oontempt Application ~ ~ ~ ~
11l

Original Aeplication ~ ~ 2i ~
Allahabad this the ('/ /J:::- day of Nn- 1994

fun'ble Mr. K. Muthukunar, Member(A)
fun'ble Mr. Jasbir S. Dhaliwal, Member(J)

Devi Pra sad Pa thak ';;j/o Sri Panna Lal Pathak
R/Q 25/38, Naya Bans, Lohamandi, Agra
By Advocate Shri Bas hi s t Tiwari

Versus
1. V.K. Agarwal, li.B.M., Central Bly. Jhansd ,
2. Manoj Pande y, Senior D.P.O., Central Ely., Jhansi.
3 0 ~~-h'§1Di vi sional Account Offi cer, Central Rl y. ,

By Advocate Shir A. V. Srivastava

Q.£!.Jls.a
Hon'ble Mr. Jasbir S. Dhaliwal, Member\])

The petitioner had come to this Tribunal

making grievance of the facts that his pay fixation

had not been properl y done and tha t he WaS not 9i ven

retirement benefits properly and that a wrong deduction

of Bs.8,OOO/- had been made from his retirement settlement

due sas ov~.r.paym.ent·. ::.;;.-:-; He had also claimed that.he

should have been promoted as'A'Grade GJard and his pay

fixa tion should have been done taking that into conii-

de ra tion. In his O.A. No.1.L54 of 1992, he had rai sed

.11 these points mentioning therein that he had filed

. a departmental appeal on the same grounds, whi ch had

not been di sposed of. By the order dated 01.9.1992,

this bench disposed of the aforesaid O.A. with the

direction'The appeal shall be d.cided within a pernod

of 6 weeks from the date of communication of this order.

.
';;'

In case the applicant desires for a personal hearing the

same may be gi ven to him' (Annexure-Ill to t he Contempt

Petition). The petitioner filed the present contempt
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and •
petitio~iS:?, 'pe-sSi-ng:-: his griev.ancesas taken in the

0 •.1-\., pleading that di re cta ons.of this Tribunal had not

been complied with despite lapse of time. Notices were

. issued on which the respondents filed a detailed reply.

·They have taken the plea that the appeal of the petit-.
ioner{Copy of which is Annexure-2 of the C. C•.P.) has

been disposed of by a detailed order coptl of whi ch is

Annexure h-1.

2. Reading of Annexure &-1 shows that the

department considered the appeal and the grievance..rand

his pay in the scale of ~.330-560/- was re-fixed on the

basis of Fourth Pay Commission itecommendation being fixed .
at ;.1721)1 - wit h e ffe ct from 01.1.1986, Rs.1soo1 - w.e. f. 'Ii'

01.1.1988 and so ::on. te WclSgiven the benefi ts of his

promotion as Passenger G.lard on ad-hoc basis but, was not

gi ven substanti ve promotion a nd, thus, hi s fixation o.f

pay WaS done on this basis. He Was paid ~.8,OOOI- which

had been earlier witheld al.onqwi t h Rs.2,94.1/- which become

due onlrefixation of his Pay.

3. The petitioner makes a grievance that the

respondents have still not granted him all the benefits

which were claimed by him and wants ~~.; this Tribunal

to take a ct i.on on the contempt peti tion. He si te s

1986 A.T.R.(2) S.C.C. Page 252 to SdY that his appeal

had not bee n de cided by the appli cati on of mind. This

Tribunal, however, finds ~~-~ no fOrce in that contention.

Orders of the 'tribunal as given in Annexure-3 have been

fully conpk i ed with by deciding the appeal, Reading of

Annexure R-1 shows that all the matters raised by the
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petitioner were considered by the respondents and most

of the reliefs claime~him were given~that his

appeal has not been decided as per :his desire cannot

meen+t bat there was no compliance of the directionsof

this Tribunal. The directionswere never to the effect

that the petitioner be granted the reliefs prayed for

in the O.A. The ruJ.;ing ci ted has no application to

the facts of this contempt peti tion. The appeal has

been decided by the respondents with ~~- due application

of mind.

4. 'lYefind no merit in the cOntempt petition and,

tberefore, it is dismissed. The notices issued to the

respondents are discha~ged •

. ~~;)
, Co _ ~

(J sbir S. Dhaliwal)
Member Jud.

. ~

{ K. Muthukumar)
Member Admn.

IM.M./


